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creditors to the extent possible and for distri-
bution of surplus, if any, remaining there-
after amongst the shareholders.

(c) The period within which a company
which has gone into liquidation may be
completely wound up depends upon the facts
and circumstances of each casc including the
time taken in realising the debts and the
assets by sale thereof. This is however, a
time consuming process over which Govern-
ment has hardly any control.

(d) The interest of public (sharcholders
and creditors) in a Voluntary winding up is
safeguarded by the provisions of Section 497,
509 of the Companies Act, 1956, and in a
Compulsory winding up it is watched by the
court under whose supervision and directions
liguidation proceedings are conducted by the
Official Liquidator.
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